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1 Voiblaoi Pasik.  Advocabe  Pekikomes /W

2.

ORDER
Learned Advocate Ms. Vaibhavi Parikh present for Petitioner.
Abellon Energy Ltd filed this petition under section 230- 231 and 232 of Companies

~ Act, 2013 for sanction of proposed scheme for arrangement and arnalgamatlon
' between Plnetops Enterprlse Pvt I.td w1th Abellon Energy Ltd.

The Hon’ble High Court of Gujarat by its order dated 14.12.2016 made in CA no.
545/2016 dispense with the meetings of the equity shareholders and creditors.

- Further this Tribunal vide its' order dated 23.08.2017 made in IA no. 241/2017

d1spense with the meetings of the equity shareholders 1In view of consent letters of
all shareholders. '

Heard leamed counsel- for petitioner.
Affidavit of authorised si gnatory of petitioner Transferee company filed.
Petition 1s admitted.

The hearing on this petition shall take place before this Tribunal on 26.10.2017.




Considering the section 230(5) and Rule 16 of Companies (Compromlses

Arrangements and Amalgamations) Rules, 2016, this Tnbunal passes the following
~ order: -

I) Date of hearing fixed on 26.10.2017.

2) Notice of hearing of this petition shall be advertised in “Economic Times”
Ahmedabad edition and “Divya Bhaskar” Ahmedabad edition not less than
ten days before the fixed date of hearing, calling for objections, if any on or
betore the date of hearing. ,

3) Notice to following statutory authorities in Form no. CAA 3 accompanied
with the copy of scheme of arrangement, copy of petition and its annexures
along with the copy of this order to

a. Central Government through Concemed Reglonal Director
b. Concerned Registrar of Companies
c. Concerned Income Tax Authorities

Stating if they desire to make any representations the same shall be sent
to this Tribunal within 30 days from the date of recelpt of notice and in case
no representation 1s received by this Tribunal within a period of thirty days, it
shall be presumed that the above said authorities have no representation to
make on the proposed scheme of arrangement.

4) Petitioner are directed to 1SSue 1nd1v1dual notices at least 10 days before date
“of hearing to shareholders secured creditors and unsecured creditors, if any,

informing the date of hearmg and state their objection, if any, before this
Tribunal on or before date of hearing.

Petitioner shall file proof of service in respect directions 1 to 4 before this Tribunal.

List the matter on 26.10.2017.
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Dated this the 13th day of September, 2017. - '




